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MINISTRY OF LAW AND JUSTICE
(Legislative Department)

New Delhi, the 10th January, 2009/Pausa 20, 1930 (Saka)

THE CENTRAL INDUSTRIAL SECURITY FORCE (AMENDMENT)
ORDINANCE, 2009

No. 2 OF2009

nd Promulgated by the President in the Fifty -ninth Year of the Republic of
ndia.

8 An Ordinance further to amend the Central Industrial Security Force Adt,

WHEREAS _a Bill further to amend the Central Industrial Security Force
Act, 1968 has been introduced in the Council of States, but has not been paséed;

AND WHEREAS Parliament is not in session and the President is satisfied
that the circumstances exist which render it necessary for her to take immediate
action to give effect to the provisions of the said Bill;

~ NOW, THEREFORE, in exercise of the powers conferred by clause (1), of
%rndc_le 123 of the Constitution, the President is pleased to promAngate the following
rdinance:-

| This Ordinance may be called the Central Industrial Sy
Sec%Jrit){ Force (Amendmentr) rdinance, 2009. MR,
(2) 1t shall come into force at once.
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2. In the Central Industrial Security Force Act, 1968 (hereinafter Amendment of

referred to as the principal Act), in section 2 -

(a) after cllause (ca), the following clause shall be inserted,
name
‘(ch) “joir¥t venture” means a venture jointly undertaken by
the Central  Government or State Government with private
industrial undertaking;”:

() afterlclause (g), the following clause shall be inserted,
namety .~ : .

(ga) “private industrial undertaking” means an industry

owned, controlled or mana?ed by a person other than the

Central or State Government or any industrial undertaking in

public sector;’.

3. Insection 3 of the principal Act, in sub-section (1), after the
words “industrial undertakings owned by that Government”, the
wordts d joint venture or private industrial undertaking” shall be
inserted.

4, hi section 4 ofthe principal Act, for sub-section (1), the following
sub-section shall be substituted, namely:-

“(1) The Central Government may aﬁpoint a person to be the
Director-General of the Force and Such other supervisory officers
as considered necessary.”,

5. Insection 7 of the principal Act, in sub-section (2)-

() ~ for the words “an Inspector-General, a Deputy
Inspector-General, a Commandant, a Deputy
Commandant or an Assistant Commandant”, the
words “such other  supervisory officers as

.. considered necessary” shall be subsituted:

(i) after the words “Industrial undertaking”, the words
“ joint venture or private industrial undertaking”
shall be inserted.

6. Insection 10 of the principal Act,-
(1) in clause (c), after the word “safeguard”, the words “any
J_omtt dventure, private industrial undertaking and” shall be
Inserted;

(i_i%jn clause (), after the words “any other duty”, the words
“within and outside India” shall be inserted.

Amendment of
section 3.

Amendment of
section 4.

Amendment of
section 7.

Amendment of
section 10,
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1. Insection 14 ofthe principal Act,-

(ﬁ) in the marginal headin?, after the words “public sector”,
the tv[\j/ords joint venfure or private sector” shall be
inserted;

(b) in sub-section (1), after the words “public sector”, the
\_/vordtsd“, joint venture or private sector” shall be
inserted:;

(c) in the proviso to sub-section (2), for the words “one
month’s notice”, the words “three month’s notice” shall be
substituted.

8. Insection 15 of the principal Act, in sub-section d(1), after the
word “within”, the words “or outside” shall be inserted.

PRATIBHADEVISINGH PATEL,
President.

T.K. VISWANATHAN,
Secy, to the Gowt, ofIndia.
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